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 (12)

 Papers  Laid

 Government  on  the  working  of  the
 National  Institute  of  Port  Manage-
 ment,  Madras,  for  the  year  1989-90.

 A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (6)  above.

 [Placed  in  Library.  See  No.  LT-
 242/91)

 (i)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Delhi  Transport  Corporation,  New
 Dethi,  for  the  year  1989-90  under
 sub-section  (3)  of  section  35  of  the
 Road  Transport  Corporation  Act.
 1950.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Gov-
 ernment  on  the  working  of  the
 Dethi  Transport  Corporation,  New
 Delhi,  for  the  year  1989-90.

 ८  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (8)  above.

 (i)  ।  copy  of  the  Annual  Ac-
 counts  (Hindi  =  and  English
 versions)  of  the  Delhi  Transport
 Corporation,  New  Delhi,  for  the
 year  1989-90  together  with  Audit
 Report  thereon,  under  sub-section
 (4)  of  section  33  of  the  Road
 Transport  Corporation  Act,  1950.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the  Gov-
 ernment  on  the  Audited  Accounts
 of  the  Delhi  Transport  Corporation,
 New  Delhi,  for  the  year  1989-90.

 A  statement  (Hindi  and  English
 versions)  showimg  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (10)  above.

 [Placed  in  Library.
 243/91)

 See  No,  LT-

 (i)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  National  Institute  for  the
 Trainmg  of  Highway  Engineers,
 New  Delhi,  for  the  year  1989-90.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  version)  by  ।  the
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 Government  on  the  working  of  the
 National  Institute  for  the  Training
 of  Highway  Engineers,  New  Delhi,
 for  the  year  1989-90.

 (13)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at
 (12)  above.

 [Placed  in  Library.  See  No.  LT-
 244/91]

 Explanatory  statement  giving  reasons  for
 immediate  Legislation  by  the  Consumer
 Protection  (Amendment)  ordinance,  1991

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  CIVIL  SUPPLIES  AND
 PUBLIC  DISTRIBUTION  (SHRI  KAMAL-
 UDDIN  AHMED):  Sir,  I  beg  to  lay  on
 the  Table  an  _  explanatory  statement.
 (Hindi  and  English  versions)  giving
 reasons  for  immediate  legislation  by  the
 Consumer  Protection  (Amendment)  Ordi-
 nance.  1991.

 [Placed  in  Library.  See  No.  LT-
 245/91}

 under  Representation  of
 1950  and  Representation  oj

 People  Act,  1951

 Notifications
 People  Act,

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  $.  8.  CHAVAN)  :  Sir,  on  behalf  of
 Shri  Rangarajan  Kumaramangalam.

 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  13  of  the  Representation  0
 People  Act,  1950.0  :

 (i)  The  Delimitation  of  Counc'l
 Constituencies  (Bihar)  Amendment
 Order,  1991  published  in  Notifica-
 tion  No.  5.0.  277(E)  in  Gazette
 of  India  dated  the  23rd  =  April.
 1991.

 (ii)  The  Delimitation  of  Council
 Constituencies  (Uttar  Pradesh)
 Amendment  Order,  1991  published
 in  Notification  No.  S.O.  332(E)  हए

 Gavette  of  Yrdia  dated  the  15th

 ‘May,  1991.
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 [Placed  in  Library.  See  No.  LT-
 246/91)

 (2)  A  copy  of  the  Conduct  of  Elections
 (Amendment)  Rules,  1991  (Hindi
 and  English  versions)  published  in
 Notification  No.  S.O.  398(E)  ४
 Gazette  of  India  dated  the  14th
 June,  1991  under  sub-section  (3)  of
 section  169  of  the  Representation
 of  People  Act,  1951.

 [Placed  in  Library.  See  No.  LT-
 247/91]

 Notification  under  Coinage  Act,  1906
 Annual  Report  of  National  Housing  Bank
 in  the  period  from  1-7-1980  toe  30-6-1990

 etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  DAL-
 BIR  SINGH)  :  Sir,

 I  beg  to  lay  on  the  Table—

 (1)  A  copy  of  the  Coinage  (Standard
 Weight  and  Remedy  of  the  Com-
 memorative  Coins)  of  One  Rupee
 (containing  copper  75  per  cent  and
 nickel  25  per  cent)  coined  on  the
 occasion  of  the  completion  of
 15  years  of  Integrated  Child  Deve-
 lopment  Service  (1975—1990)  Rules.
 1990.0  (Hindi  and  English  पक-
 sions)  published  in  Notification
 No.  5.0.  947(E)  in  Gazette  of
 India  dated  the  18th  December,
 1990  under  sub-section  (3)  of
 section  (21)  of  the  Coinage  Act,
 1906.

 [Placed  in  Library.  See  No.  LT-
 248/91}

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  National  Housing  Bank  for
 the  period  from  the  Ist  July,  1989
 to  the  30th  June,  1990  along  with
 Audited  Accounts  under  sub-section
 (5)  of  section  40  of  the  National
 Housing  Bank  Act,  1937.

 [Placed  in  Library.  See  No.  LT-
 249  fo

 (3)  A  copy  each  of  the  Annual  Reports
 (Hindi  and  English  versions)  of
 the  State  Bank  of  India  and  its
 subsidiary  Banks  viz.  State  Bank  of
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 Bikaner  and  Jaipur,  State  Bank
 of  Hyderabad,  State  Bank  of
 Indore,  State  Bank  of  Mysore,
 State  Bank  of  Patiala,  State  Bank
 of  Saurashtra  and  State  Bank  of
 Travancore  for  the  year  1990-91
 along  with  Accounts  and  Auditor's
 Report  thereon,  unfler  sub-section
 (4)  of  section  40  of  the  State  Bank
 of  India  Act,  1955  and  sub-section
 (3)  of  section  43  of  the  State
 Bank  of  India  (Subsidiary  Banks)
 Act,  1959.

 [Placed  in  Library.  See  No,  LT-
 250/91]

 (4)  A  copy  of  the  Report  (Hindi  and
 English  versions)  of  the  Comptrol-
 ler  and  Auditor  General  of  India
 for  the  year  ended  the  31st  March,
 1990.0  (No.  3  of  1991)—Union
 Government  (Delhi  Administration)
 under  article  151(1)  of  the  Consti-
 tution.

 (Placed  in  Library.  See  No.  LT-
 251/91]

 NOTIFICATIONS  UNDER  EXPORT
 (QUALITY  CONTROL  AND  _INSPEC-

 TION)  ACT,  1963  ETC.

 DEPUTY  MINISTER  IN  THE  MINIS-
 TRY  OF  COMMERCE  (SHRI  SAEMAN
 KHURSHEED)  :  Sir,  I  beg  to  lay  on  the
 Table  :-

 (1)  A  copy  each  of  the  following  Notl-
 fications  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  17  of  the
 Export  (Quality  Control  and  Inspection)
 Act,  1963:—

 (i)  The  Report  of  Cashew  Kernels
 (Quality  Control  and  Inspection)
 Amendment  Rules,  1991.0  published
 in  Notification  No.  5.0.  241  (४)  in
 Gazette  of  India  dated  the  6th  April,
 1991.

 (ii)  The  Export  of  Frozen  Fish  and
 Fishery  Products  (Quality  Control
 and  Inspection)  (Amendment )
 Rules,  1991  published  in  Notifica-
 tion  No.  5.0.  1306  in  Gazette  of
 India  dated  the  11th  May.  1991.

 (iii)  The  Export  of  Coriander  (Quality
 Control  and  Inspection)  (Amend-


